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cases where punitive measures were taken

and the number of officers involved in
such cases is not centrally maintained.

Governmen; have issued instructions
to all the  ministries/department; to
display the name of the Public Griev~
ance Officer in that departmens at the
reception of that office and also indicate
the time when the Public Grievance
Officer would be available for public
hearing. Besides this, all fh, ministries/
departments have been ins‘ructed to
observe Wednesdays  as meetingless
days 50 tha; members of public can
see the officers on Wednesday any time
during the office hourg for redressal of
their grievances.

Option for ;Forgign Languages for
UPSC. Exaniinationg

3218. SHRT MOHAMMED AFZAL
alias MEEM AFZAL: Will the PRIME
MINISTER be pleased to state:

[ RAJTYA BABHA ]

Ignoring the advice of UPSC

3219: SHRI MOHAMMED AFZ.
allas MEME AFZAL: Will the PRIME
INISTER be pleased to state:

(2) what" is the number of case; in
which adv1ce glven by the Union Pub-
Service' Commi-sion has been ignor-
ed during the period 1992-93; and

_|(b) what are the reasong therefor?

THE -MINISTER OF STATE 1IN
THE MINISTRY OF -- PERSONNEL,
PUBLIC GRIVANCES AND PENSONS
(SMT. - MARGARET.-. ALVA) (2)
and (b) Aonnual- Report of the Union
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(a) what iy the number of persons
who have opted for Russian, Arabic,
German, French, Pali, Chinese and
Persian languages for the examinations
of Union Public Service Commission
during the year 1992-93. and

(b) what is the number of persons,
out of them, who have got through in
the examinations?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
FUBLIC GRIVANCES AND PENSONS
(SMT. MARGARET ALVA) (a)
and (b) Option *o choose literature of
one of these foreign languages in the
examjinations conducted by Union Pub-
lic Service Commission exis's only in
the Civil Services (Main) Examination,
In this examimation held during 'he
vear 1992-93, no candidate opted for
Russian, Arabic and Chinese, The posi-
tion. with regard to other languages is
as below:

No of candidates No. of candidates

appresred recommended
2 Nil
4 |
26 |
8 23
Public Service Commission for the

penod 1992:93 alongwith the explana-
fory ‘memorandum in respect of cases
of non-acceptance of the Commission’s
advice included in  the report will be
laid on the Table of the House at the
earliesy possible.

Join! cadre Authority for postings
Transfers of JAS Officers

and

3226. PROF. VIJAY KUMAR MAL-
HOTRA: Will -thé PRIME MINISTER
be pleased to state:

(2) whether a Joiny Cadre Aw'hority
(JCA) -was  consifuted some time in
1989 for the postings and transfefs -ef
IAS Officers;
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(b) if so, how many persons arc on
ihat Committe
names .and where from they have been
drawn;

(c) what are the termg and conditions
of that Committee; and

td) how many mectings of that Com-
mi‘tee have been held till date, what
bueinicss was transacted therein and  if
no meetings have been held, the rea-
wons therefor and the steps taken to
dctiva’e that Commi'tee?

THE MINISTER OF STATE IN
Tilf MINISTRY OF PERSONNEL,
PUBLIC GRIVANCES AND PENSONS
(SMT. MARGARET ALVA) (2)
to (¢) A Joint Cadre Aufhorxty for JAS
Cadre of Arunachal Pradesh-Goa-Mizo-
ram-Union Territories  was consituted
on 3.4.1989 in accordance wi'h sub-rule
(1) of Rule 4 of the All India Services
(Joint €Cadre)  Rules, 1972 for the
monngemeny of the Cadre.  Additional
Secretary and Joint Secrefary inmchadge
of U.T. Division, Ministry of. Home
Aifffairg and Chief Secrctarizs of Aruna-
chal Fradesh, Delhj, Goa, Mizoram and
Pendicherry are the members of the
Joint Cudre Authority. The duties and
fanciions of the Joint Cadre Authority
are prescribed in the Al India Services
(Joint "Cadre) Rules, 1972

(¢y This information is not being
monitored centrally. Since no complaints
have been received about working of the
ICAs, need to further activate the JCAs
has not been feit.
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Acquisition of Agricultural land by
Government

- (@@3222. SHRI - BHUPINDFR
SINGH -MANN: Wil the PRIME
MINISTER be- pleased to state:-

(a) the area of agricultural  land
whicn has been acquired by Government
for public purposes during the las; three
years; and,
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